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The Lok Sabha met at Eleven of the Clock
MR. SPEAKER in the Chair

ORAL ANSWERS TO QUESTIONS

Cut down of Qil Prices by OPEC

* 684. SHRI K. LAKKAPPA :

SHRI GULSHER AHMED :

Will the Minister of ENERGY be
pleased to state :

(a) whether it is a fact that OPEC has
cut down oil prices;

(b) if so, the details thereof;

(c) the present stocks of oil available in
our country;

(d) whether there is a proposal to
replenish the stocks by taking benefit of
reduction in prices;

(e) whether benefit of reduction in
prices will be passed on to the consumer
and if so, by what date; and

(f) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN THE
MINISTRY OF ENERGY (SHRI GARGI

SHANKAR MISHRA) : (a) to (f) A state-
ment is laid on the Table of Lok Sabha.

Statement

(a) to (d) During 1983 crude oil will be
supplied by Saudi Arabia. Iran, Iraq, USSR,
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UAE and Nigeria under term agreements.
The reduction in the price of crude oil
being supplied by these countries announced
recently ranges from about US § 2.40/bbl to
US § 5.50/bbl,

It has been the policy of Government to
arrange imports of crude oil mainly through
term contracts with national oil companies
of oil exporting countries at official prices
in order to ensure proper security of
supplies. Overall this has proved advan-
tageous since frequently spot market prices

have been higher than official selling prices.
Morcover, such arrangements provide for
escalation/de-escalation of  prices  with
reference to official selling prices of oil
exporting countries.  Thus, reduction in
these prices is applicable to the supplies
obtained under such arrangements from the
date the reductions became effective.

It will not be in public interest to give
further details in this regard.

(¢) and (f) The prices of petroleum
products are determined taking into account,
interalia, the price of imported and domestic
crude oils, the cost of refining, marketing
and distribution, the need to restrict the
growth in demand of petroleum products,
and thc need for the oil sector to generate
resources for its programmes of development.
Consequent to the withdrawal of the dual

system of pricing of kerosene with effect
from 18th March, 1983, the average ex-
storage point price of kerosene has come
down from Rs. 1934 per kilo litre to
Rs. 1644 per kilo litre. There is no propo-
sal at this stage to make any further reduc-
tion in the prices of petroleum products.

SHRI K. LAKKAPPA : Mr. Speaker,
Sir, first the Statement refers to parts (a) to
(d) of Q. No. 684 and this part of the
statement covers reply to parts (a) to (d)
of my question. At the end, it has been
stated that it will not be in public interest
to give further details in this regard. Sir, it
is clear that these questions are most
important questions which have been admit-
ted by the Ministry. The OPEC countries
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announced the price cut recently and it
involves India’s foreign exchange savings
of more than Rs. 400 crores. The cut in

oil prices announced by the OPEC countries
was nearly 15%. The immediate reaction
of this price-cut is that the prices of petro-
leum products have come down. It was
announced recently that the price of crude
oil supplied by these countries would range
from about US $§ 2.40/bbl to US § 5.50/bbl.
Therefore, in view of the price of crude oil
having been slashed down, India’s foreign
exchange saving would be more than Rs, 400
crores. But, Sir, I like to point out that

the prices of the petroleum products have
not been brought down in consonance with
the cut in price of crude oil by the OPEC
countries, for the benefit of the consumers.
The consumer price of the petroleum
products is still sticking to the same old

rates. The answer given by the Hon. Minister
is not only not satisfactory, but it is also
not cogent; no convicing reasons have been
indicated. He has stated something just by
passing.

As 1 said, parts (b), (c) and (d) of the
question have not been answered at all.
1, therefore, seck your protection for getting
a proper answer from the Minister. Why
have the prices for the consumers in India
not been reduced in spite. of reduction in
prices by OPEC countries ?

SHRT GARGI SHANKAR MISHRA :
While there may be substantial relief on
account of reduction in international crude
oil prices...... (Interruptions), the requirements
of funds for the rapid development of oil
sector will not enable any further reduction
in domestic prices at this stage.

SHRI K. LAKKAPPA : He has just
read out from some statement. Why have
they not answered my question in full.

Parts (b), (¢) and (d) have not been
answered.

The reasons given are not at all cogent
and convincing. Recently, the Hon. Minister,
Shri Shiv Shankar had announced that we
had achieved a considerable success in the
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exploration of oil under the ONGC. How-
ever, if certain things had not gone wrong,
we could have achieved much more. The
production has gone up by 38°% as compared
to last year. This, of course, includes the
internal offshore and onshore resources.
Besides that, the OPEC countries have
reduced their prices for crude oil. Why are
we not able to pass on these concessions to
the consumers ? What are the strong reasons
for not doing that ?

I also wanted to know what is the
stock of oil available inside the country
now ? The consumers and specially the
farmers are not able to pay the prices.
When the prices have been slashed down by
the OPEC countries, why not pass on the
benefit to the consumers ?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) : As regards parts (¢)
and (d) of the question, I have stated that
it is not in the public interest to disclose
the details. We considered whether we

should give the figures about the stocks that
we have. We felt that for variegated reasons,
it would not be proper to give these figures.
This figure has two dimensions. One is the
stock inside in the subsoil of this country.
It includes offshore and onshore resources.
This we thought we should not give. The
other point that 1 thought, the Hon. Member
may ask was about the existing stocks that
we possess. We also considered that and
thought that we should not give that also,
because we had certain perceptions. But
that does not mean that there is any other
ground for which I have  withheld it. It is
cily on the ground of public interest that
we thought that 1t should not be disclosed.

So far as the replenishmeat part is
concerned, this is a matter on which we take
decisions from time to time. And I did not
want to go into the details of that part of
the question also.

The Hon. Member has asked as to why
notwithstanding the fact that the OPEC
prices L.uve come down, the consumers have
not been given that benefit. It is correct,
because of the fall in the OPEC prices, we
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are gaining roughly about Rs. 440 crores.
By virtue of the decision that was taken on
18th March, 1983 in abolishing the dual
pricing system, so far as the kerosene is

concerned, I tried this so that the poorer
sections could be benefited, but then I found
that in all the States the distribution system
was not strong, as a result of which it was
acting as a boomerang, and it is the weaker
sections that were...

SHRI SUNIL MAITRA : Mr, Shiv
Shankar, did 1 hear you correctly that you
said there was a saving of Rs. 440 crores?

SHRI P. SHIY SHANKAR : I am
coming that.

As I said, that dual pricing system has
to be abolished. Once we felt that because
of the distribution system pot being suffi-
ciently strong, this policy was acting as
boomerang and the poorer sections were
rather very much harassed. Therefore, we
had to review this policy. This policy was
reviewed after the OPEC prices were

brought down. Now, because of the ncw
pricing policy, around Rs. 250 crores have
been passed on to the consumers only on
the point of kerosene itself. So, from
Rs. 440 crores, if you deduct Rs. 250 crores,
the saving comes down to Rs. 190 crores.
This amount, I thought, was not necessary
for the purpose of passing on to the consu-
mers, because this amount could also be
utilised for the further exploration and
exploitation of oil.

MR. SPEAKER : One thing is there,
Mr. Minister. Have you given thought to
this problem of people mixing kerosene
with diesel ? This is a very serious problem
and I have heard a lot of complaints from
all over the country. Why can’t you put
some dcterrent against such irresponsible
persons ?

SHRI SUNIL MAITRA : Mr. Shiv
Shankar, I challenge your statement of
Rs. 448 crores as savings. I submit to you

that there has been Rs. 1,000 crores of
saving as a result of this.
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MR. SPEAKER : You can’t do it with-
out my permission.

SHRI SUNIL MAITRA : Sir, I am
submitting in my supplementary Question....

MR. SPEAKER : Please sit down. I
cannot allow you like that. You have to
allow him some time. It is not like that.

SHR1 P. SHIV SHANKAR : Sir, if
the Hon. Member can show me that we
have saved Rs. 1,000 crores, I will certainly
look into it. But my Department has
worked out this amount.

MR. SPEAKER : I have put down
that question.

Mr. Maitra, what I have asked him is
very important. That is something very
serious. You must realise that it is some-
thing important and that it is for the
national good and that it must be taken
care of. He is intelligent enough to analyse
the position and he is going to do something
about it.

SHRI P. SHIV SHANKAR : Sir, may I
submit that I have also been really worried
about this adulteration. In fact I brought
it to the notice of the Hon. Members at a
time when 1 was explaining the dual price
system that about 15 to 20% of kerosene
goes in adulteration of HSD. We have been
trying different methods for the purpose of
finding out whether we can avoid the
adulteration. Sir, apart from the vigilance
that I have been trying to strengthen,
we have also now taken the fresh stock of
it all over the country for the purpose of
the vigilance cell. 1 have also requested
all the Chief Ministers that their Civil
Supplies Departments may also help me
in this matter. In fact, some of the States
have also given me help. Some of the
Official Committees have advised that the
only way to avoid the adulteration is that
there should be a near parity between the
prices of HSD and kerosene. But the
Government of India has taken a cautious
decision not to raise the price of kerosene
because that would have affected the
man. Now, after taking this risk, the only
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way in which that could be avcided is to
see how the colouring and other things
could be done, which could expose tk2
product and which could make it veiy
clear that there is an adulteration. In fact,
I have requested the Research Associations
to suggest something in this direction. Sir,
effort in this direction is going on.

MR. SPEAKER : You know how much
loss it is causing to the whole machinery,
to the trucks, the tractors and other machi-
pnery. It will mean a colossal Joss,

SHRI P. SHI1V SHANKAR : I must
submit that we should be ashamed of this
nefarious activity. But we have been trying
our best. Research organizations have
also been requested. My companies have
also taken up with different organizations
as to what we could do in thec matter.
That is one aspect, so far as research is
concerned. The other aspect is strengthening
the Vigilance Cell which 1 have been trying
to do as much as possible.

I have also requested the Civil Supplies
Departments in the States to come to my
rescue (Interruption) in trying to prevent
adulteration. If any of the Hon. Members
have any suggestions, I welcome them.
I assure them that I will take them up.

SHRI NIREN GHOSH : The Minister
said that it was not in public interest to
disclose the existing stocks at vur disposal.
Is it because the prices are plummeting and

may plummet further ? That is the thing’

which is going on.

MR. SPEAKER : Put something
constrictive,

SHRI NIREN GHOSH : In that case,
i.e. if we make our fixed purchases in
advance, we cannot take advantage of the
plummeting of the price. That is one thing.
Has he considered this ?

As regards the mixing up of HSD with
kerosene, would he institute checks both on
the disposal systems and on the cards, and
ensure that whoever is found to be at fault
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he is immediately black-listed and his permit
is cancelled ? Since, in his view, there is
indircct taxation of Rs. 800 crores already
imposed, why does not he at least get the
full advantage of the nett benefit that can
accrue to him from this, and pass it on to
the consumers ?

MR. SPEAKER : You have already
taken 100 much time.

SHR1 NIREN GHOSH : The public
distribution system, the transport system
and everything is suffering.

SHRI P. SHIV SHANKAR : On the
question of purchases, I must submit that
on the basis of the term contract, there had
been a convention, rather, we had been
purchasing from the Government companies
on the basis of term contracts. That has
already been tied up; and I would not like
to go into the details—from which country
we are alrcady tied up on the basis of
contracts. That may not be necessary. But
this tie-up has already been effected. That
is the first part of the question of the
Hon. Member.

The second part of the question is about
distribution system. So far as Central
Government is concerned, we only appoint
the wholesale distributors in the States. The
retail distributors are appointed by State
Governments. The  wholesale suppliers
supply to retail distributors on the basis of
directions of the Civil Supplies departments
of the States. And I allocate the quota of
kerosene to each State.

1 have already explained in some other
context «s to what is the basis on which
this quota is allotted, viz. the figures of the
last quarter of the year (Interruption) i.e.
on a historical basis. But what happens is
that in special circumstances, thc States
come out with a rcquest that we should
give more kerosene. That is considered,
and invariably [ have been sanctioning that
also. This is the way in which the quota
is granted; and the distribution system is
essentially with the State Governments.

In fact, I must say that in quite a large
number of cases, State Governments have
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been cooperating; and wherever there had
been any malpractice, we have been advising
them to cancel the permit.

SHRI JAGANNATH RAO : At what
level is the adulteration ?

SHRI P. SHIV SHANKAR : Adultera-
tion takes place at different levels; e.g. it
takes place during transport from the main
depot to the places concerned. It also
takes place at the distributor’s level, be it
the wholesale for the retailer. Mostly, it had
been happening at the retailer’s level,
particularly when the dual pricing system

was there.

(Interruption)

arEodroqTEo, TAATHT A MATARY
FY AT

*685. it swTaTe fAg
sft I fwFT

FT gATT FAT ag  aqTT H1 HAT
F3 fF .

(%) a1 ag ga 3 f& @@+
AoV oS0, WTARAT § ]| HIAT,
1983 &I g% MA@ &1 gSAT & 19
feraft srp=AT nSET AT &YT AV E; WA

(@) afg gi, ar Sgsr 41 fqewy
fasar 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS

(SHRI VIJAY N. PATIL) : (a) No, Sir.

(b) Does not arise

st srrqrer fag : sreasy S, 1) wRAQ
FT TIFIAT ATS0dTodTE & TF HAATA
FT 9eAT 1T IAF g ar asfFAT &
gue arare §, fygdr mfas @
saarr fag a1, 37 At wfgwwt #1349
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gFIA & Afa®s 7 SAFT Jgeoral &I |
IT AT & favg F@ F FIg IAWI
T agh 93X @ifear Fa@ &% f&ar
7971 I¥E g a1z g agt gfam ar
TE | S gFTA FT ATRAF 9T, IFY TAVFA
fwmar 1 ag st wrgs) el faEarg

*IAVRIT FIT 93 gfeqa o1 Ay §
AT 37 A wfgarei a1 gqfae fawex
FUH A AT AT & | 9w faw we A
XGTar |

(saaaTT)

st grm A ¢ AT FoATor fag ey
9T ATUT #4117 @& ¢ ag agfqam

2

st tmqre fag 0 A A I A
fgasr aret @@ & A wgar ATAT |
gsw F1E F1 wfem § fF wfgamsi ) e
gfaa g1 & Freaix fwar o gwar §

qeRe AR : A9 O gfeq |
sft srqret fag . & il 9@ W g |

MR. SPEAKER : Your question is:
Whether it is a fact that Government have

entrusted the enquiry into the incident of
firing in the 1.T.1., Rae Bareli on 11.2.83 to

an intelligence agency.*

st sarer fag o goA F1E F1 wfea
¥ faenrs g dAt afgars & Fl
fregary fFar a1 9, 16 AU FT IAT
gz %1 faurg gurq---

(saEsT)

Jeqer AFEY @ WY AT BT 7, F4AT
STHT FFTH q51 7 7

**Not recorded,





